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IN THE ZELITTRAL ADMIUITSTRATIVE TRIBUMAL, JATEUR BENCH, JATFIR

CA Moo 247 1257 with MA 1,299 47 fate of ordér: 15.10.15%7

Vimal Prasad Jain &/ Zhri Mokhtar Singh Jain, aged abwut 77 years,
rezident ~f House No. B-227, Malvia Magar, Jaipur.

.. Applicant

Versus
1. Unizn of India throngh its Seneral Manager, ChurchvGate, Eombay .
2. Finanzial Advisor and Chief Accounte Officer, Western Railway Chirch
Gate, Bombay.
3. The Divisicnal Manager (Accounts & Pensicn) Western Pailway, Ajmer.
.. Respondents

Mr. Fajendra Vaish, Ccﬁnsel for the applicant
CORAM:

Hon'ble Mr. O.P.5harma, Administrative Member

Hon'kle Mr. Ratan Prakash, Judicial Memebr

ORDER

Fer Hon'kle Mr. J.P.Sharina, Administrative Member

In this arplicaticn under Section 19 of the Administrative
Tribunal Act, 1925 Shri Vimal Prasad Jain has prayed that the service
renderal by the applicant with the State of Uttar Pradesh may ke directzd
to ke treated as cualifying servicev for pensicnary benefits and the
pengion payable to the applicant may ke enhanced from 20.11.1%78, the date
cn which he retired con supsrannuation from the Pailways, after counting
the services rendered bf the applicant with the State of Uttar‘Pradesh. He
has further prayed that all arrears and Lenefitz mcnetory and non-monetory
as may ke Ave to the épplicant may ke granted to him and the kenefits
vhich may become due on implementaticon of the reccmmendaticns of the Sth
Pay 2ommission may alss k2 granted to the applicant.
2. The ~ase of the applizant is that he retired from the

gervices with the Railways cn 20.11.1972, From 1945 £o 1955 he had served
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with the Gavernment of TP and he had j~ined services with the resp-ndent
railwayz on 1.2.19%5. His further case is that his application for
recruitment with the Railways was duly forwardsd by the 3tate of UP and

that he had tendered his resignation from service with the Sovernment of

TP only for technical purposes for joining the Railways. He claims to have

submitted repfeqentations from bime ko time seeking service rendered with
the Govéfnment ~f TP being treated as qualifying service fior pensionary
kenefits on his retirement finally from the services with the'Railways. He
relied on Ann.Al which doez not bear any exgct date and is stated to ke of
December, 197% bky which he had made a representa_tion to the Accoﬁnts
Officep, Ajmer préying that the service rendered under the UP Governmént
may be treated aé part of his gualifying service. He alsc refers to Ann.Al
dated 12.11.1%94. Tt is a representaticn made by him to the Government of
P more ocr less with the same praver. Other Annexures on reccrd relate to
correspondence tétween‘ di fferent Departmehts of the Swernment of UP
reqgarding his matter. He had alec served a legal nctice dated 12.5.1297 on
the Railways for redressal of his grievances. According to him, after he
has had n> response from the Railways to/his legal.notice even, he has
approached this Trikunal on 2.10.1997 with the rresent application.

2. _ 'During the arguments the learned ;ounsel for the applicant
stated that all_the details with regard to his service with the Govérnment
of.UP would be available with the Railways because he had applied for
employment with the ﬁailways when he Qas serving with the Givernment »f UF
and his apglicaﬁicn was forwarded kv the G:Vernment_of UF. He als> stated
that the matter -n his behalf had alac heen taken ky the Unicns with the
Railwava but theré has keen no satisfactory resbonse from the authorities.
He has, therefore, prayed that appropriate directions may ke issued to the
Railways to <ounk his service rendered under the (kvernﬁent ot UP and
cbnsequential tenefits which may ke available to him from 30.11f1978 may
ke given to the applicant. .

4, We have heard the learnz=d szunsel for.the applicant and have

also gone thrrugh the material cn recsrd. The applicant has alsc filed a
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Misz. Application seeking condonaticn of delay in filing the DAL

5. - The first representation made by the applicant stated to he
at Ann.Al iz of December, 197% addreased to the Azcounta Officer, Weetern
Railway, Ajmer. In this reprasentaticn no détails are available ahcout the
particulars of service rendered by the applicant with the Szvernment of TP
which wmild have enabled the Railway Authorities to> locate the matter
rejarding services with the NF 3overnment .or tov ~ollect details or
partimnlars from the Sovernment of UP. Ann.AZ is a represzentaticn Jated
12.11.1994 in which scme details are available but this is after a gap of
virtually 20 years. The applicant has not Leen able to furnish any
criginal document which shows that his services were placed at the
disposal of fhe railway anthorities Iy the Government of UF, on his keing
gelected for appointment with the Railways or whith may show that the
Government of TP had forwarded hiz applicaticn for employment with the
Railways to the railway anthorities. In the aksence =f such material keing
available it would ke impossible for the railwéy aunthorities at this point
of time i.e. after a lapse «f 20 vears from the date of retirement of the
applicant and after a lapee ~f mire than 40 yéars after his jcining the
Railways, t= be able to dig cut the deﬁails with regard t the applicant's
service with the Government =f UF cr frr the Govérnment ~f TP to ke able
to furnizh any dcoument ih this fegard. No A-ubt, the applicant has made
an afglication for condonation of delay in filing the 03, btut the issue is
whether after lapse »f s> mich time it .wsﬁld b2 possikle for any
aufhority, particularly in the absence of any details having been
furnished Iy the applicant and any oriéinal documents having keen
furniched, to take necessary acticn as dezired by the applicant.

f. In the ciroumstances, we are of the view that filing of this
application is nothing but an exercise in futality. We are, therefire, not
inclined to adﬁit tﬁis application. The applicatioq/i§ dismissed at the
stagz ~f admissionf MA for oondonation of dela?”gg/filingvthe OA is also

dismissed.

(Ratan Prakash) ' , (0.F.cHarma)
Judicial Member , Administrative Memker




